
CENTRAL ADMiN1 STRATIVE TRiBUNAL 

PRINCIPAL BENCH, NEW DELHI 

OA-529/2003 

New Delhi this the 7th day of March. 2003. 

Hori'bie Dr. A. VedavaHi, Member(J) 

Smt. Sarla. 
W / o S h . N a re s h Ku ma r 
Rio L-336, Shakur Pur. 
Delhi. 	 .... 	Applicant 

11. 	 r.I 	 fl 	 - 	 A 

i. ihrougn n. Raj 	ngh, Mdvoctte 

Versus 

1 	GNCT of Delhi t h r ou .g h 
its Chief Secretary, 
Players BuHding. 
J.P. Estate, 
New Delhi. 

Director of Education. 
Directorate of Education, 
Old Secretariat. Delhi. 

Dy. Director of Education, 
District North West-B, 
F-U Block, Peetani Pura, 
Be I h i. 

The Principal. 
Sarvodaya Co-Ed Sr. Sec. School 
Kai lash Enclave, Delhi-34. 	.... 	Respondents 

ORDER (ORAL) 
Hori'bie Dr. A. Vedaval Ii . Member(J) 

Heard. 

2. Applicant, Sariawho was working as part 

time sweeper under the respondents is aggrieved by the 

impugned 	order dated 	14.11 .2002 (Annexure 	A-i) 

discontinuing her services as part time sweeper,  in 

view of the imposition of ban by Finance Department 

dated 21.10.1996. 



3. 	The applicant 	seeks the fol lowing 

reliefs i ri this OA:- 

"(I) That the impuyned order 1135 dated 

14.11.2002 	(Annexure 	A-i) 
discontinuing the services of the 
applicant with immediate effect be 
quashed/set aside and directing 

the respondents to reinstate the 
applicant to the post of part time 
sweepers with back wages and 
continuity of service and other 
consequential beriefits be also 
awarded to the applicant. 

( 	) It 	is, 	furthe 	prayed 	that 	the 

respondents 	be 	directed 	to 

consider 	the case of 	the applicant 

for 	c, rant i rig 	temporary 	status 

against 	the 	vacant 	post 	of 

sweepers - 

 that 	the respondent be directed to 
pay 	equal 	remuneration 	for, 	equal 

work 	to 	that of 	regular 	employee 

of 	the 	same post or 	the 	minimum 

wages 	as prescribed by respondent  

h  A n y 	other 	relief 	wich 	this 

Hon'bie 	Tribunal 	deem 	fit 	and 

proper 	u n d e r 	the 	facts 	and 

circumstances 	of 	the case be 	ala 

granted 	to 	the 	applicant 	with 

Go 	'Is 

4. 	When the matter came up for admission 

today, 	learned counsel 	for- the applicant Sh. 
	Raj 

Singh submitted that aggrieved by the aforesaid order 

the applicant has submitted a detailed representation 

dated 27.11.2002 (Annexure A-6) and there is no reply 

or- 	response to the said representat ion from the 

respondents as on date. He prays that the OA may be 

disposed of at the admission stage with direction to 



the respondents to dispose of the said representation 

within a part icular time frame to be flxed by the 

Court 	with i i berty to approach th a T r i but'ia 1 again if 

any 	grievance survives thereafter 	
ri accordance w i t h 

law. 

5. 	On a perusal of the OA and all the 

material papers placed on record and after hearing the 

dt 

	the appHcant 	am of th 	view learne 	

n 	f ustice wiH adequately be met by that he eds 	j 

disposing of 	this OA at the admission stage 	
itself 

with the foHowincj directions: - 

	

( ) 	The r'esponden La are di rec ted to examine 

the 	aforesaid 	representation 	d a t e d 	
27.11.2002 

(Annexure A-6) on its merits taking the grounds taken 

in the OA 5150 as additional grounds n the light of 

the relevant rules, instructions and judicial 

pronouncements on the subject and dispose of the same 

w i t h a detailed at-id speaking order in accordance with 

law 	under 	in t i ma t ion to the app I i cant within 
	two 

months from the date of receipt of a copy of this 

a r d e r. 

any grievance further survives 

thereafter 	the appl icant 	Is 	granted 	liberty 	to 

approach this Tribunal again in appropriate fresh 

original proceediflgS 	if soadvised 	
in accordance 

with law. 

6. OA is disposed of as above. 



7. 	ReQistry is directed to send a copy of 

the OA aongwith a copy of this order to the 

respondents - 

(Dr. A. Vedaval I ) 
Member ( J) 

4* 

U 


